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Record of Proceedings

Learned counsel for the Uttar Pradesh Power Corporation Limited (UPPCL)
submitted that as per the payment plan, for the month of February and March 2015, X
100 crore has already been paid on 27.3.2015 and for the month of April 2015, ¥ 100
crore has been paid on 11.4.2015 and remaining ¥100 crore would be paid at the end
of April, 2015 which was confirmed by the representative of NRLDC. With regard to
post dated cheques, learned counsel submitted that being a government entity and
due to certain limitations it is not possible for UPPCL to issue post dated cheques for
payment of outstanding Ul charges.

2. The Commission directed UPPCL to file on affidavit by 30.4.2015 explaining the
difficulties for not issuing the post dated cheques to NRLDC for settlement of Ul
charges.

3. The representative of NRLDC submitted that as on 15.4.2015, an amount of
% 586 crore including interest of 25 crore is outstanding against UPPCL on account of
deviation charges.
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4. The Commission observed that NRLDC should file appropriate petition with
regard to default in payment of deviation charges after serving copies on the defaulting
entities, in this case UPPCL.

5. The petition shall be listed for hearing on 9.6.2015.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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